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CENI'RAL ADMINl$TRATIVB TRIBmaL 

ALL>.HABAD Bl!!ICH, ALLAHABAD. 

(~en ceurt' 

AllahalNd t.his t.he 19th day ef Autuat, 2114. 

Oritinal Applicat.ien Ne. 11' ef 2114. 

Hen'llle Mr. Just.ice s.R. Sif'lh, Vice-Chairman. 
Hen' llle Mr• S .c • Cha 11he r Memller- A • 

Pradi• Kumar Sinth s/e Sri Lalji Singh 
R/• Vill. Ahirauli,P.o. Pachawa, 

Dist.t.. Sant Kaltir Na1ar (New Bast.i) • 

•••••••• Applicant 

ceunsel fer the applicant : - Sri Ashish Srivastava 

VERSUS ------
1. Unien ef India threuth the secretary, 

o/e Pests, M/e cerrmunicatien, New Delhi. 

2.The superintendent ef Pest Offices, 

Bast! Divisien, Basti. 

3. The Assistant Superintendent, Pest Offices, 
Basti East Sull-Diviaien, Bast!. 

4. U• oak Pal, Pachawa via oudhara, 

Distt. Sant Kuir Na~ar (New Bast!) • 

•••••••• Respendents 

ceunsel fer the reependents s- sri saumitra Si~h 

0 RD ER - - - - -
By Hen'ltle Mr. Justice s.R. Singh, vc. 

The applicant, it ••pears, was appeinted as a 

sultstitute aos (Mail carrier) at Branch Pest Off ice, 

Pachawa,, Distt. Sant Kaltir Nawar. The vacancy in the 

pest had •ccured due t• retirement en superannuatien 

ef the permanent incumbent whereupen Sri Lal ji Sinthr 

ODS (MP), Pachawa was deputed te leek-after the we rk 

w.e.f 31.12.2112 (AN) as weuld »e evident frem letter 

~ dated 14.12.2112 (Annexure- l). By aulosequent erder date• 
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18.19.2013 the efficiatint GOS Sri Lalji Sinth was asked t• 

hand-ever the chaqe t• the applicant wh• was t• werk as a 

sultstitute. It appears that Dy. Directer General (C). Pestal 

services 1-y his letter dated 14.18.2013 previded that n• vacart 

pest ef GOS weuld lte filled up in any •ff ice till further 

instructi•na. The pre sent o.A seeks issuance •f a directi•n 

t• the respendents t• permit the applicant t• werk en vacant 

peat •f GOS (MP) till appeintment •f rewularly aelected candiute 

t• the pest in questien. It cannet lDe t•in said that the 

applicant beinw a sUltstitute has n• r14ht t• centinue •n the 

pest an4 the erder centained in the letter dated 14.11.21~3 

is in nature •f polucy decisie n and the sultsequent letter 

dated 05.09.2183 has »een issued pursuant t• the said p•licy 

41ecisien. N• exceptie n can lie take n t e these erders. AccerdintlY 

the O.A is liaale t• be dismissed. Hewever. nething herein 

will prejudice the rig ht, if any, e f the applicant t• seek 

alternative appointment under rules and. in case • the 

applicant files a representat ien in this r~ard. the same may 

lie censidered and decided ay the c empetent auth•rity pesitively 

within a peri•d •f three menths £rem the .. te ef reciept •f 

representati•n al•11!Jwith cepy •f this •rder. 

2. The O.A is dismissed sultject t• alteve with n• 

•rder as te cests. 

, 
Memller- A. Vice~~rman. 

/Anand/ 


